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Title: Regarding the name of colonial era roads after the names of freedom fighters.

SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Hon. Chairman, Sir, there is a quote inscribed in English in the North Block and in Persian in the South
Block which says:

"Liberty shall not descend to people; people must raise themselves to liberty. It is a blessing that must be earned before it can be
enjoyed. "

India attained freedom from the British in the year 1947. But it is quite unfortunate that the imprints of the colonial legacies still exist in the form of
certain names of certain roads in the National Capital of Delhi like Minto Road, Hailey Road and Chelmsford Road. An independent nation has no
compulsion to continue with such names which reflect colonial legacy. Hence, I would urge the Government that these names are changed and the
roads are re-named after the freedom fighters of India.

HON. CHAIRPERSON: Shri Arvind Sawant, Shri Shrirang Appa Barne, Shri Rahul Shewale, Shri Ram Mohan Naidu, Kunwar Pushpendra Singh Chandel and
Shri Bhairon Prasad Mishra are permitted to associate with the issue raised by Shrimati Anupriya Patel.

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Hon. Chairman, Sir, it so happens that I am here in the capacity of a Member of Parliament from New
Delhi. Two of my friends, both Shri Mahesh Giri and Shrimati Anupriya ji have raised a very valid point. These issues have been pending before the
NDMC since 2014. I have already written in the year 2014 and in May 2015 there was a blackening which happened of Aurangzeb Road. I had
already written. I assure both my friends ez geret areict & 5t 2014 siiz 2015 3 @5iBier &t AMifder 3 e s &) o arasis ama Yol w1 Nt adye aren 3, & vordluarafl
@iBrer @t srerr wasefh o ud d sorbt derdrar ot F snuat vosdy warcht & R St s usd F ot abl § sfiv anudt oft wliplr B, o sar s v ww W Afder ams
f5r21 arzre @) Az & 2ger B WG and §, g6 aen & 5 age wf s B on el 7 &) o1 wam & A gy anw 3Adsf, a2 eeren & R oy anw aidsait s sifere
SI133 @l Gl Sid fEareperer, e oty 3 Slaft usraanll @ sisa? &er grede ddt doresr o2 anams d@era ady s 3 Adt dorear o s Ager @Y wa2 w2el 9% e g
A el of Grwserearsl afiz mg-tre 35 o dizes] &, o1 el Agol A 9% R A Ag Aroron & @5 apr o1 I, el @1 2Adiea o1, Sl 75 246 e &, 521 A @1
s2YTTeT 3Rt RA RN s #51 @ 3omel B e den aifde) St #4 sa Jsi 3o &, A Adt darear w2 aeral aifée, o Ry sady Rcdla s &)y

We have seen the frequent disruptions which this House has undergone. People have elected us and have given us a duty and a responsibility.
The duty and the responsibility means we are accountable to the people of this nation. As per some reports, something like Rs.81 crore has been the
loss to the exchequer, something like Rs.145 and odd crore was lost in 2013. I think this is not the way. Our answerability is to the people of this
nation. It is high time we take a vow to abide by the rule book. The rule book also has been made by this House and this House has to abide by the
rule book. When people are criticising the suspension of certain Members of Parliament, I can only say that the Speaker has exercised utmost
restraint in executing this particular methodology. Finally her patience was getting tested and under the rule book she has taken the particular
recourse which has been taken in the past. I only want this House to welcome this and we should take a pledge that we will not disrupt the
proceedings.

HON. CHAIRPERSON : Shri Bhairon Prasad Mishra, Shri Nishikant Dubey, Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised
by Shrimati Meenakshi Lekhi.



